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THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES. (DR. 
S. VENUGOPALACHARI) : (a) and (b). Power generation 
from Salal Hydro-electric Project of National Hydro- 

( electric Power Corporation, located in Jammu 8 Kashmir. 
depends, inter-alia, upon the inflow of water. During the 
current year, against a target of 619 million units for the 
per~od April-June 1996, actual generation has been 
698.39 milllon unlts. 

(c) The project experiences problems in operation 
In monsoon months due to heavy silt content of water 
whlch causes frequent outages of generating units. 
NHPC 1s taking technlcal measures to control siltage 
and to Improve the performance of the power station 
further. 

Conversion of Leasehold Tenure. 

878. SHRl SURESH KALMADI : Will the PRIME 
MINISTER be pleased to state : 

( a )  whether the Government have modified the 
scheme of converslon of leasehold tenure of land into 

' freehold In Delhl: and 

(b) 11 so, the sahent features thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR U VENKATESWARLU) . (a) Yes. Sir. 

(b) Modhcat~on In the scheme prov~de for remlsslon 
In charges as under 

Rem~ss~on by 5O0,~ In the case of or~glnal 
leases In rehablhtat~on colonies In whose 
cases l~rst sale In exempted from payment of 
unearned Increase and lessees are l~able to 
pay nommal ground rent of Re. 11- as per 
terms and cond~t~ons of the lease. 
Remlss~on In converslon fee by 33 11370 In 
respect of ready budt tlats/tenements allotted 
bv DDA, flab constructed by Group Housmg 
S o c ~ e ~ t ~ e s  and the tenements allotted, 
adm~n~stered by LBDO. 
Remlsslon In converslon charges by 25% In 
respect of other leases and also In cases 
where propert~es have changed hands after 
seekmg sale permlsslon. pursuant to the 
lerms and cond~t~ons of the lease. 

The scheme has been available to Ihe 
allotleeslleases In Aslad Vlllage Complex. 

Tsnslalron] 

Petrol Pumps 

in proportion to' the geographical area In Akora and 
Pithoragarh h~lly districts of Uttar Pradesh; 

(b) if so, whether the Government propose to prov~de 
petrol pump facilities at each Tehsil and Block 
Headquarter; and 

(c) if so, the time by which these are likely to be set 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS fSHRI T.R. BAALU): 
(a) to (c). Retail Outlet dealerships are opened at places 
which meet the Oil Industry's Volume-Distance norms 
and not on the basis of covering each Tehsil and Block 
headquarters. Accordingly, one locat~on for setting up a 
retail outlet dealership in Almora distr~ct of U.P, has 
been included in the RO Marketmg Plan 1993-96. It 
normally takes 1 to 2 years from the date of 
advertisement to the commlsslonlng of the facility. 

A.P. State Electricity Board 

880. SHRl T. SUBBARAMI REDDY : W ~ l l  the 
PRIME MINISTER be pleased to state 

(a) whether some time back the Andhra Pradesh 
State Electr~city Board has requested Power Flnance 
Corporat~on for sanctionmg a loan of As. 280 crores lor 
executmg the work of Kothagudem Thermal Power 
Stahon; 

(b) 11 so, the reasons for delay; and 

(c) the tlme by whlch the amount IS likely to be 
released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR S 
VENUGOPALACHARI) : (a) to (c). On an applcat~on 
made by the Andhra Pradesh State Electrc~ty Board 
(APSEB). the Power Finance Corporat~on has already 
sanctioned an amount of Rs. 280 crores as lease 
financing for the Kothagudam Thermal Power Stat~on 
An amount of Rs. 234.27 crores has already been 
released to the APSEB on the bass of the cla~ms made 
by them. The balance amount w~l l  be pald as soon as 
APSEB rases cla~ms tor the supplles made to the TPS 
As can be seen from the above thew has been no 
m a y  on the part of the Power Fmance Corporat~on for 
grantmg the loan to APSEB. 

Militancy in  Jammu and Keshmlr 

881 SHRl CHAMAN LAL GUPTA Wdl the PRlME 
MINISTER be pleased to state 

879. SHRl BACHl SlNGH 'BACHDA' RAWAT : W~l l  (a) the number of persons kllle&'lnlured and arrested 
the PRIME MlNlSTER be pleased to state . In Jammu and Kashm~r In the mllltancy related vlolrnce 

(a) whether thore IS acute shortage of petrol pumps dunng 1996; Month-w~se. 
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(b) the number out of them Security Personnels and 
terroristslsubversives; 

(c) the number of houses, both private and public 
including school institutions damaged in the militancy 
related incidents every month since January this year; 

(d) the reasons for increasing violence especially 
of abductions; and 

(e) the number of extortion cases reported to the 
police and the amount etc, incurred? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI S.R. 
BALASUBRAMONIYAN) : (a) According to the 
information made available by the Government of 
Jammu 8 Kashmir, 1372 persons were killed, 1070 were 
mjured and 1 192 were arrested in militancy related 
vlolence during 1996 (January to June 1996), the 
monthwise details are as under :- 

MONTH KILLED INJURED ARRESTED 

January 224 118 99 
February 235 136 94 
March 231 100 134 
April 259 238 24 1 
May 234 226 38 
June 189 202 39 

(b) The persons killed lnclude 702 civilians. 604 
militants and 66 Secur~ty Force Prsonnel. 795 civilians 
and 225 Security Force Personnel were injured. 

(c) 418 private bulldlngs and 92 public buildmgsl 
property were reported to have been damagedldestroyed 
In terrorist violence durmg the penod. 

(d) As compared to the prevlous year there has 
been a reduction in the level of overall violence, 
although acts of killmg and abductions of Innocent 
c~vil~ans by militants have remained at a high level. 352 
persons were abducted durmg the period. These trends 
reflect the lncreaslng tendency of the terrorists to take 
recourse to sneak anacks agalnst soft targets, and reflect 
the growing desperation among them caused by 
Increased and eflective pressure from the Security 
Forces, as also on account of the vlsible anger and 
disillus~onment of the people with thew activities. 

(e) As per lnformatlon made available by the State 
Government. 79 cases of extortlon were reported during 
the perlod ~nvolvlng an amount of Rs. 14,99,668/- 

Tralning to The Members of Panchayats 

882 SHRl PARASRAM BHARDWAJ . Will the 
Mlnlster of RURAL AREAS AND EMPLOYMENT be 
pleased to state 

(a) whether a project is belng sponsored through 
lnd~ra Gandh~ Nat~onal Open University, Planning of 

education and training of the elected members of 
Panchayati Raj Institutions; and 

(b) if so, the details regarding objective behind it 
as well as the procedure being followed in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI 
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir. 

(b) In the wake of 73rd Constltution Amendment 
Act, lQ92, this Ministry has embarked upon a massive 
programme for education and training for elected 
functionaries of Panchayati Raj lnstitutlons through 
distance mode of education in close cooperation with 
lndira Gandhi National Open University (IGNOU). The 
Basic objective of the programme is empowerment of 
rural masses through elected functionaries for effectwe 
participation in the process of sell-~overnance. In the 
initial phase the programme is belng addressed to the 
elected members of Gram Panchayats in one selected 
State, i.e. Madhya Pradesh. A multi-media approach 
i.e, sefl-learning print matenal. Aud~o-v~deo Programme 
and contact programmes in local and s~mple languages 
are being used in the project for the benefit of the target 
groups. 

[Translation] 

Annual P l rn  Outlay 

883. SHRI JAI PRAKASH AGARWAL : WIII the 
M~nis ter  of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state : 

(a) the details of annuel plan outlay for the years 
1994-95, 1995-96 and 1996-97 for various States 
including Nat~onal Capital Terr~tory of Delh~; 

(b) the details of major plan heads and sub-!leads, 
State-w~se; and 

(c) the deta~ls ol the est~mated per-caplta outlay per 
year for States including Delhl on the bass of the11 
estimated half-yearly populat~on, as on date? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE OF THE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI YOGINDER K ALAGH) : (a) 
to (c). The statements lnd~cating Annual Plan Outlay lor 
the years 1994-95 and 1995.96 under different 
MajorlMmor heads of development for all the States 
and Un~on Terr~lor~es are prov~ded In Annual Plrn 
documents of the Plannlng Commrsslon lor 1994-95 
and 1995-96 respect~vely whlch are available In the 
Parhament Library. The Annual Plan outlays lor the year 
1996-97 for the States and UTs have not yet been 
fmallred. 

A statement regarding per-capita plan outlay lor all 
the Stater and NCT of Delh~ for the y e r n  1QQ4.-95 and 
1995-86 i6 Annexed. 


